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For tha applicants ¢ Fr.B.fukherjee, counsel

For the opposite party ¢ r.Samir Ghosh, counsel
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D.Purk gy astha, Jelle g

The respondents in: the DA has Filad this application
praying for extention of time beyené 6 months as stipulated by the
Tribunagl in its order dated'17.1;20d0 for compliance of the order of
the Tribunal. The reasons given by the applicants in this MA, is that
the Appellaté Author ity is busy in the matter of parliamentary
affairs and could not completa'the Départméntal Proceeding in time
as ordered by the Tribunal and they ﬁave come with thisbapplication '

for extension of time. Mr.Ghosh, ld. counsel for the applicanﬁs in OA "
hagraised objection and submits that there is no reasonable ground
‘in the MA for extension of time as prayed for. ' '
29 We have gone through the order passed on 17¢1.,2000
in OA 1439/96 where it is specifically mentioned that ¢ .
" In viey of the peculiar circumstances of the case,
we find that the respondents should be directed to complete
the departmental proceeding by passing final order within 3
months from the date of communication of this order. Be it
mentioned here that if the departmentd proceeding is not
completed by passing the final order within the stipudated
period, the departmental proceeding should be deemed to have
. ~ been quashed after expiry of the period of 3 months. With

this observation the application is disposed of auwarding no
costse ‘ '
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34 We find that there is no confueion in the order passed

by the Tribunal. It is found that Mr.NeRaja, Birecter Ganeral(vig.)/

'CV0 directed Mr,A.KeR aha, Commissioner of customs, Cus tom House,

Calcutta, to sesk extension of time to complete the Oisciplinary

Proceeding by letter dated 29,252000: By That letter was written

on 294232000 and the applica@ofi s been filed on 4.4.2000 iJe.
after expiry of the 2 months from the daste of receipt of the lstter,
We are of the viey that there are laches on the part of the respone
dents and they are guilty in the matt;;/éf dlSpOSal of the Disci-
plinary Proceeding as ordered by the Tribunal.

44 . In vieu of thevaForesaid circumstances, ue.are not
inélined to grant any'Further time far compliance of the order of

the Tribunals Therefore the praysr as sought for by the respondehts

for extension cF'time is rejected. MA stands disposed of,

| .A@wﬁfv
’15%‘5°Vvi::23 - | / \\%kb

MEMBER (2) o MEMBER (2

in



